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Correction of Answer to Unstarred

Question No. 2800 dt. 7-1-1977 re:

Otders for mot charging from out-
door patients.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): In Unstarred Question No.
2800 put in the Lok Sabha on 7-7-1977,
it was asked by Shri R. K. Mhealgi
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whether Central Gowvernment have:
urged the State Governments not to
charge any patients visiting hospitals
for out-dodor ireatment; if so, when
the appeal was made; and the response
thereon—Statewise. We have given
a negative reply with reference to all
parts of the Question.

However, the reply to part (a) of
the Question is actually in the affir-
mative. With reference to part (b),
it may be stated that an appeal was
made on the 4th of June, 1977.

As regards part (c) of the Question
it may be stated that so far only
eight replies have been received from
the State Governments/Union Teérri-
tories as under: —

(i) Government of Orissa—“No
levy is being charged from patients
visiting Government hospitals clinics
for out-door treatment, nor is there
any propesal at present for such
levy”.

(if) Gévernment of Karnataka—
“In our Staté, patients are treated
free in Gevernment-run hospitals,
except in the eity of Bangalore where
the referral system has been intro-
duced and where, in consequence,
they are charged 25 paise per patient.
However, fhe Superintendents of the
hospitals have been given the discre-
tionary power to exempt the regis-
tration fee, if fhe pafients are really
poor and unable to pay”.

(iit) Government of Gujarat—‘In
the State of Gujarat we have hot been
charging any such fees in all the dis-
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pensaries and hospitals run by the
State Government.”

(iv) Government of Punjab—"“In
Punjab Government Hospitals/dispen~
saries/Primary Health Centres, a
parchi fee @ 0.10 paisa is charged
from the outdoor patients other than
Governmént Servants and persons en-
titted to free medical treatment. For
poor people with no ificome of their
own the Medical Officer, in charge of
a hospital/dispensary/Primary Health
Centre, had the discretion not to
charge any parchi fee. This discre-
tion is, however, Timited to 10 per
cent of the attéfiffince for the day”.

(v) Government of Sikkim—*“In the
State of SftEim no levy is being
charged from patients visiting.the
out-door department of the various
State Hospitals. AH the treatment
to the poor patients Y provided free
of charge from the State funds”.

(vi) Administration of Andaman
ang Nicobar Islands—“At present no
fee i3 being levied from out-door
patients in so far as the hospitals/
dispensaries in this Union Territory
are concerned”.

(vii) Government of Himachal Pra-
desh—“In this State no fee is levied
on the poor for their treatment. For
exempting the other people from sueh
a levy, the matter is under considera-
tion of this Government”.

(viij) Government of Rajasthan—
“Luekily in the Government hospitals
of Rajasthan no such levy is charged
from the patients”.



